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0 R 0 E R (ORAL.)

(.Hgnl.ble,„S

S h i' i I -I a r v i r S i n g h 1 e a r n e d c o u n s e 1 f o r id i e

petitioner has fairly submitted that in cornplianee

w i t hi t he T r ihnjn a 1 ' s orde r dated 6 12 .2000 i n Op

1O26/2O0O,, tine respondents have passed oi -dei~ date-d

1S„5. „200J, (Annexure R~d,) , Shri K d< _ r-'a1:e] ,, Icai rscd

coijnsei f'or the respondents lias submitted thiat in

P' u r- 3 u a 11 c e o f t h i s o r d e r ,, t I'l e applica n t h a s a 1 s o r e -

j oi n ed t hie du ties, wi hi i chi f act vjas a ]. so con f i r mod iiy

the ] e a I' n e d c o u n s e 1 f o r t h e p e t iti o n e r



In t he above f acts and ci rcums 1;ances

the case,, CP 185/2001 is dismissed,

a 11 e 9 e d c onte rn n o r s are discha r g e d,

c o 11 s i g n e d t o t h e r e c o r d r o o rn.
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